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decision without the permission of
this House. It is patent and it is
obvious. I do not know what the
hon. Member is asking. Only this
House can agree to it

Shri Tyagi: These negotiations en-
courage creation of further tates,

Mr. Speaker: That is a  differeat
thing altogether. But the »osition
under the Constitution is very clear.
Hypothetical questions could not be
asked from me. Any question cf in-
terpretation on hypothetical legal or
constitutional questions could not be
put to me. If one arises at a parti-
-cular moment, I am required to give a
decision at that moment.

Shri Basumatari: I want to know
whether it was a fact that a large
number of these hill leaders come to
-discuss with the Prime Minister while
he visited Assam, and whether most
-of them were convinced and promised
not to demand a separate State.

Shri Jawaharlal Nehru: It is no good
‘my telling what their convictions
‘were. When I met them on the last
occasion the impression I gathered
was that they were very much con-
vinced by what I told them. I came
away with that conviction. But later
they may change their minds.

Is the Prime Minister aware that
it was to the interest of Indian Unity
that States such as Andhra Pradesh
and Kerala were formed? The Hill
people should also have their State
...... (Interruptions.) The Prime
Minister just now said that there
would be no Hill State.

Mr. Speaker: So, he wants to get
something more extracted or wants
that he should say something wmore.
When he has said that there wouid be
no State what more does he want?
“The information that is with  the
Prime Minister or the stand that he
has taken has been stated. What more
-can be put to him?

Shri H. P. Chatterjee: Who is he to
-deny a State?

Mr. Speak-r: Order, order.

Shri H. P. Chatterjee: He js not the
:man to deny everything to the people
«f the country
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Mr. Speaker: Order, order. Shri
Swell, :

Shri Swell: Are the Government
aware that 53 per cent. of the voters
in the hills voted for a separate State
and only 27 per cent. voted for re-
maining in Assam?

Mr. Speaker: That can be found
from the records of the Election Com-
mission.  (Interruption). Shri Swell
is trying to argue and give reasons
why that State should be formed. That
is a separate affair. If he wants any
information now, he can put a quecs-
tion. I shall allow him.

Shri Swell: May I know whether
the Government are aware......

Mr. Speaker: It is the samg ques-
tion. I have disallowed it Next
qQuestion.
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1 shall read it in English also.
The matter is still under eonsidera-
tion.
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Shrimati Soundaram Ramachandran:
I can just say a word in Hindi. So,

please put your supplementary ques-
tion in English.

Shri Ram Sewak Yadav: How long
will it be under consideration?
Shrimati Soundaram Ramachandran:

This question was taken up some
years ago. There is a long history
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about that. But now it is nearing
finalisation.

Dr. Govind Das: Which libraries
will be considered in this respect? Is
it public libraries and college libraries
only or other libraries in the country
also?

Shrimati Soundaram Ramachandran:
So far, this scheme concerns only the
Central libraries here.

Shri J. B. Singh: The Minister said
that “it is nearing finalisation”. It
may take nearly a year. So, I want
to know how many years it will take.

Mr. Speaker: Can the Minister give
anything more concrete or definite?

Shrimati Soundaram Ramachandran:
This question was being discussed
among the various Ministries, espe-
cially the two wings of the Educction
Ministry as well as the Home Minis-
try. The Home_ Ministry did not come
into the picture later on but the other
two Ministries have come to some
decision, and a final decision will be
taken very soon.

Votes polled by Defence Personnel
by Postal Ballot

[ +
*433. { Shri A. K. Gopalan:
| Shri Imbichibava:

Will the Minister of Law be pleased
to state:

(a) the percentage of votes polled
by Defence service personnel by
postal ballot in each State;

(b) the reasons for the low rate of
poll of Defence personnel; and

(c) whether Government have
made any enquiry into the difficulties
encountered by Defence personnel in
exercising their franchise?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a)
The general elections have just con-
cluded and it will take some more
time for collecting and compiling the
information required. '
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(b) and (c). Do not arise until the
information required in part (a)
above is collected and compiled.

Shri A. K. Gopalan: Isrit not a fact
that according to the voting figures
in many places there was low rate of
voting of the defence personnel?

Shri Hajarnavis: It is not possible
for us to draw any inferences before
the facts are collected.

Shri A. K. Gopalan: May I know
whether candidates are allowed to
meet the defence personnel in their
barracks or other dwelling places so
that they may canvass votes?

Shri Hajarnavis: I did not follow.

The Minister of Law (Shri A, K.
Sen): We have not heard the question.

Shri A, K. Gopalan: May 1 know
whether the candidates are allowed
to canvass votes by approaching the
defencc personnel in the barracks or
other dwelling places and if not, why
not?

Shri A. K. Sen: The law is quite
clear on that matter. The candidates
can approach each voter either per-
sonally or by letter or by correspon-
dence.

Shri A, K. Gopalan: The question
is this. The defence personnel are
inside the barracks. Are the candi-
dates allowed to go there and canvass
votes?

Mr. Speaker: What I could under-
stand was that the defence personnel,
when they are voters, would be
included in the definition in respect
of the voters and they would be in
the list. Therefore, the candidates
can go there.

Shri A, K. Sen: There may be
certain difficulties and that is why I
think they approach generally by
correspondence.

Shrimati Renu Chakravartty. May
1 know whether it is a fact that in
the postal balloting—it is this which
often takes place—the first two ballot





